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RATIFIED MINUTES 
 

DIRECTORATE GENERAL OF FOREIGN TRADE 
(DES-II SECTION) 
 

Minutes of the Norms Committee-II Meeting No. 46/08 held on 
12.02.2008.   

The Meeting No.46/08 of Norms Committee-II was held on 12.02.2008 for 
the licensing year 2007-2008 under the Chairmanship of Joint Director General 
of Foreign Trade (OPH) to consider the applications under Duty Exemption 
Scheme (Chapter-4) of Foreign Trade Policy 2004-2009. The following members 
were present in the meeting:- 

S.No Name of the representatives &  

their Designation 
 

Deptt. 
 

1. Shri S.K. Jain, D.O. DIPP  

2. Shri  A.S. Sandhoo, Jt. IA 

 

DIT 

3. 

4. 

5. 

Shri. D.C. Suri,    Addl. IA    

Shri A.K. Mishra, AD 

Shri B. D. Ghosh, Jt. IA                           

DHI 

M/o Steel 

M/o Steel 

5. Shri Shyam Sunder, Dy. DGFT DGFT. 

 

 The Committee took up the individual cases of the agenda of this meeting 
for discussion and the decision taken in respect of each case as follows: 
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PART –A-FRESH 
 

Case No.A  - 283 M/s Wago & Control (I) Ltd.,New Delhi  

Meeting No.46/08 F.No.01/81/162/1070 /AM08/DES-II  

Dated: 12-02-2008 Advance Licence No 0510212743    dt  29-11-2007             

 RLA F.No.05/24/40/673/am08                

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the basis of the recommendation of the representative of 
DIPP present in the meeting. The Norms Committee, after deliberating upon the 
case, decided to ratify the norms in respect of the subject Advance Authorisation 
with following modifications:- 
 

1. Net weights of 18060 Kgs., 1204 Kgs. & 1585 Kgs. may be specified 
with the quantities of export products at S.No. 1, 2 & 3 respectively 
(cumulative net export weight 20859 Kgs.). 

2. Quantities of import items from S.No. 1 to 4 may be allowed as applied 
for on net to net basis. 

3. Quantities of import items at S.No.5 & 6 may be allowed as12723 Kgs. 
and 767 Kgs. respectively inclusive of 5% wastage. 

 
R/A may take suitable consequential action accordingly. 
 
 

Case No.A  - 284 M/s Western Cables Engg.Pvt.Ltd.Mumbai  

Meeting No.46/08 F.No.01/81/162/1071/AM08/DES-II  

Dated: 12-02-2008 Advance Licence No 0310450946   dt  21-11-2007             

 RLA F.No. 03/95/040/794/am08               

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the basis of the recommendation of the representative of 
DIPP present in the meeting. The Norms Committee, after deliberating upon the 
case, decided to ratify the norms in respect of the subject Advance Authorisation 
with following modifications:- 
 

1. Quantities of import items from S.No.1 to 5 may be allowed as 2296 
meters, 1102 meters, 2924 Meters, 578 meters & 1236 meters 
respectively inclusive of 5% wastage. 

2. Quantities of import item at S.No.6 may be allowed as 2656 Kgs., 
inclusive of 5% wastage. 

 
R/A may take suitable consequential action accordingly. 
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Case No.A  - 285 M/s P.P.Rolling Mills Mfging Co.Pvt.Ltd.New Delhi  

Meeting No.46/08 F.No.01/81/162/1072 /AM08/DES-II  

Dated: 12-02-2008 Advance Licence No 0510212239    dt  19-11-2007             

 RLA F.No.05/24/40/649/am08                

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the recommendation of the representative of DHI present in 
the meeting, it was decided by the Committee to call for the following 
information/clarification from the firm and to re-list the case on 01.04.2008: - 
 

1. Information in respect of Sl.No. 3, 6, 8 & 9 of the Standard Deficiency 
Format. 

2. Justification for the quantities applied for. 
 

 

Case No.A  - 286 M/s  Vijai Electricals Ltd. 

Meeting No.46/08 F.No.01/81/162/1113 /AM08/DES-II  

Dated: 12-02-2008 Advance Licence No 0910032232    dt 27-11-2007              

 RLA F.No.09/24/40/374/am08                

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the recommendation of the representative of DHI present in 
the meeting, it was decided by the Committee to call for the following 
information/clarification from the firm and to re-list the case on 01.04.2008: - 
 

1. Information in respect of Sl.No. 4, 5, 10, 11 & 11(a) of the Standard 
Deficiency Format. 
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PART –AR- 
 

Case No.AR  -116  M/s  Cable Corporation of India Ltd.Mumbai 

Meeting No.46/08 F.No.01/81/162/695/AM06/DES-I/DES-II  

Dated: 12-02-2008 Advance Licence No 0310345426    dt 31-08-2005              

 RLA F.No. 03/94/040/610/am06               

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the recommendation of the representative of DIPP present in 
the meeting, it was decided by the Committee to call for the following 
information/clarification from the firm and to re-list the case on 01.04.2008: - 
 

1. Description of export products indicating details of conductor, 
insulation, armoring, voltage rating etc. 

2. Total requirement of each raw material, export product – wise in a 
tabular form. 

3. Sample calculation of requirement of raw materials supported by 
cross sectional diagram of cable. 

 

The firm may also be informed that if want to appear for PH in the case, they may 
come on 01.04.2008. 
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PART –C- 
 
 

Case No.C  - 14 M/s venture Metal Products Pvt.Ltd.  

Meeting No.46/08 F.No.01/81/162/448/AM06/DES-VI/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. The committee observed that the wastage norms of the firm has 
already been decided by the norms committee as per applicable SION S. No.   
C-832. Therefore, the Norms Committee, after deliberating upon the case, 
decided to reject the request of the firm. 
 
R/A may take suitable consequential action accordingly. 
 
 

Case No.C  - 15 M/s Aksh Optifibre Ltd.Bhiwadi  

Meeting No.46/08 F.No.01/81/162/1067/AM08/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. The Committee observed that this case pertains to Chemical NC. 
Therefore, the Committee decided to transfer this case to NC-IV. 
 
 

Case No.C  - 16 M/s Raychem RPG Ltd.  

Meeting No.46/08 F.No.01/81/162/866/AM06/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the basis of the recommendation of the representative of 
DIPP present in the meeting. The Norms Committee, after deliberating upon the 
case, decided to advise the firm as under:- 

 
As para 4.24A of the Handbook of Procedures(Vol. I), in respect of products 
for which SION does not exist, the licence holder is required to submit an 
application in NF along with the prescribed  documents to NC before making 
a shipment. Firm may accordingly advised to submit applications to NC 
before making any shipment for fixation of Norms for that shipment. 



 6 

 

 

Case No.C  - 17 M/s Raychem RPG Ltd.  

Meeting No.46/08 F.No.01/81/162/801/AM06/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. On the basis of the recommendation of the representative of 
DIPP present in the meeting. The Norms Committee, after deliberating upon the 
case, decided to advise the firm as under:- 

 
As para 4.24A of the Handbook of Procedures(Vol. I), in respect of products 
for which SION does not exist, the licence holder is required to submit an 
application in NF along with the prescribed  documents to NC before making 
a shipment. Firm may accordingly advised to submit applications to NC 
before making any shipment for fixation of Norms for that shipment. 

 

 

Case No.C  - 18 M/s Nirlep Applianaces Ltd. Aurangabad 

Meeting No.46/08 F.No.01/81/162/259/AM08/DES-I/ 
/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding ratification of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. The committee observed that the matter is under examination of 
DIPP. The case stands deferred and to be relisted on 01.04.2008. 
 
 

Case No.C  - 19 M/s Raychem RPG Ltd.  

Meeting No.46/08 F.No.01/81/162/495/AM06/DES-II  

Dated: 12-02-2008                 

Decision : The case regarding fixation of norms in respect of above advance 
authorization was considered by the Norms Committee - II in its M.N0. 46/81 held 
on 12.02.2008. The committee decided to hand over the file of the case to the 
representative of DIPP under forwarding U.O. letter. The case stands deferred 
and to be relisted on 01.04.2008. 
 

 
**************  
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